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 of  Business  in  Lok  Sabha.  The  Committee
 were  to  make  a  report  to  the  Speaker  within
 six  months.  At  the  Committee’s  request,  |
 have  since  extended  time  for  submission  of
 their  report  on  or  before  the  last  day  of  the
 current  session  of  Lok  Sabha.

 12.06  hrs.

 RE.  INCIDENT  OF  KILLINGS  IN
 KUMHER  (RAJASTHAN)-  contd.

 [Translation]

 SHRI  RAM  VILAS  PASWAN  (Rosera):
 Mr.  Speaker,  Sir,  |  have  given  notice  of
 adjournment  motion  that  the  business
 included  in  the  List  of  Business...

 [English]

 MR.  SPEAKER:  |  have  disallowed  the
 adjournment  motion.  You  can  discuss  the
 matter  in  some  other  form.

 [  Translation]

 SHRIRAM  VILAS  PASWAN.......Please
 adjourn  that  business  and  allowa  discussion
 onthe  adjournment  motion.  In  fact  atrocities
 are  being  committed  on  the  people  of
 depressed  classes  throughout  the  country
 but  the  incident  of  Kumbher  is  really  ०  matter
 of  shame  for  the  entire  country.

 Mr.  Speaker,  Sir,  the  most  important
 aspect  of  the  incidentis  that  we,  the  members
 of  all  the  parties  were  looking  for  Shri  Ratilal
 Varma  the  member of  the  B.J.P.  Many  hon.
 Members  of  the  Congress  are  also  not  present
 at  the  moment  Shri  Arvind  Netam,  maharami
 of  Tripura  and  several  other  members  had
 gone  there  andthere  cannot  be  amore  heart
 rending  incident  than  this.  More  than  50
 thousand  people  fromthe  surrounding  areas
 ot  Kumbher  have  now  gathered  at  the  Boat
 Club.  The  situation  is  so  alarming  there
 today  that  notfrom  one  or  two  villages  but  the
 people  from  as  many  as  70  villages  are
 migrating  and  the  tragic  aspect  of  this  is  that
 a  similar  incident,  as  took  place  in  Tsunder,
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 has  once  again  taken  place  which  all  are
 worried  cutting  across  party  lines.  The  police
 went  there.  |  would  directly  blame  the
 Administration  |  do  not  want  to  level  any
 charge  against  any  caste.  Had  it  been  a
 conflict  between  the  people  of  two  castes,
 there  would  have  been  only  one  or  two
 casualties  and  a  few  cases  of  injuries  but
 there  would  never  have  been  such  a  big
 incident.  The  most  remarkable  thing  about
 the  incident  was  that  the  police  went  there
 and  searched  the  entire  village.  The
 depressed  were  taken  out  from  the  village.
 We  all  went  there.  Shri  Buta  Singh  inquired
 as  to  why  the  village  was  searched.  They
 replied  that  they  got  information  that  the
 villagers  were  having  explosives
 (Interruptions) When  we  enquired as  to  where
 are  the  weapons,  we  were  told  that  they  have
 been  seized.  When  it  was  asked  whether
 there was  any  record  oftheseized  Weapons,
 it  came  to  our  knowledge  that  there  was  no
 such  record.  The  police  went  there,  arrested
 the  villagers  and  drove  them  out  of  the
 village.  The  S.P.  says  there  at  2  p.m.  that
 there  were  only  400  policemen  with  him
 whereas  the  crowd  was  of  10,000  people.
 So,  what  could  he  do?  The  entire  village  was
 set  on  fire  and  little  children  were  burnt  alive
 and  the  people  were  killed.  This  is  the
 incident  of  the  6th  and  we  went  there  on  the
 18th  June.  |  would  like  to  ask  from  the
 members  of  the  B.J.P.  whether  they  did  not
 see  there  the  roasted  bone  even  onthe  18th
 June.  [had  a  talk  with  Shri  Snekhawat  Jee.
 He  said  that  the  Home  Minister  had  gone
 there  and  Digvijay  Singh  had  also  gone  there
 and  they  were  also  to  go  there  the  day  after
 tomot  ow.  The  people  came  from  there  the
 next  gay.  Then  a  talk  took  place  with  Shri
 Digvijay  Singh  Jee.  He  said  that  he  had
 initiated  action  against  the  guilty  officials.  |
 would  like  to  know  the  name  of  the  person
 against  whom  action  has  been  initiated?  |
 would  request  Shri  Advani  Jee  to  gather
 information  about  it.  ldo  not  want  to  enhance
 the  importance  of  that  S.P.  by  mentioning  his
 name.  Men  ofall  the  parties  believe  that  the
 additional  S.P.  who  was  behind  it,  had  a
 direct  handin  it.  He  was  made  the  additional
 S.P.  of  Bikanei.  The  S.P.  who  had  his  hand
 intheincident  was  made  the  S.P.  oftransport
 at  Jaipur.to  mait  money  there.
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 Mr.  Speaker,  Sir,  |  would  like  to  say  that
 it  is  not  a  matter  relating  to  any  party  Shri
 Advaniji  and  Shri  Atal  Bihari  Vajpayee  had
 raised  the  question  of  propriety  when  Shri
 Madhavrao  Scindia  uttered  on  word,  they  did
 not  let  the  proceedings  of  Parliament  run  for
 two  days.  ।  was  only  one  word  told  to  them
 in  protest  of  which  the  Parliament  could  not
 function  for  two  days,  i.e.,  on  7th  and  8th
 August.  The:  killing  of  as  many  as  50
 depressed  people  and  the  manner  in  which
 the  massacre  took  place  is  unprecedented.
 Information  inthis  regard  shouldbe  gathered
 fromthe  hon.  Chief  Minister  who  had  gone to
 the  place  where  whole  conspiracy  was  held;
 he  had  gone  to  the  house  which  belongs  to
 an  Ex-M.P.  100  not  want  to  mention  here  the
 name  of  any  party  but  he  has  recently
 resigned  from  the  Congress  Party.  Going  to
 the  palace  of  that  king,  the  Chief  Minister  did
 not  have  the  courage  to  call  the  king  and
 enquire  anything  about,  it.  The  Chief  Minister
 reportedly  had  his  meal  there  and  thereafter
 came  his  statement  that  there  was  no  human
 sacrifice.  |  would  like  to  request  all  the  hon.
 Members  of  Parliament  to  come  to  the  Boat
 Club  where  the  priest  of  the  temple  is  present
 amidst  the  crowed  of  fifty  thousand  people,
 the  fact  can  be  ascertained  by  asking  the
 people  to  raise  their  hands.  (interruptions)  |
 am  not  mentioning  the  name  of  any  party.
 (Interruptions)  As  |  have  not  mentioned  the
 name  of  any  party,  Shri  Joshi  need  not  be
 agitated,  but  the  fact  remains  that  there  was
 one  case  of  human  sacrifice  following  which
 the  entire  village  was  attacked.

 Mr.  Speaker,  Sir,  |  would  like  to  ask  you
 whetherthere  canbe  anything  more  important
 for  the  House  than  this.

 (Interruptions)

 Mr.  Speaker,  Sir,  whenever  any
 discrimination  is  made  between  blacks  and
 whites  we  have  been  supporting  south  Africa.
 We  express  our  solidarity  with  them,
 whenever  any  atrocities  are  committed  on
 them.  Even  in  the  United  States  of  America
 if  any  black  is  physically  assaulted,  violence
 rocks  the  whole  country.  But  Mr.  Prime
 Minister  even  after  forty-five  years  of
 independence  nothing  happens  on  the

 JULY  8,  1992  in  Kumher  (Rajasthan)  536

 gruesome  incidents  in  Kukher  and  Trundur
 in  this  country.  |  would  like  to  submit  that  it  is
 not  a  issue  of  any  political  party.  In  the  year
 1977  |  was  elected  to  this  House.  Then
 Chaudhary  Charan  Singh  was  the  leader  of
 our  party.  At  that  time  Belchhi  incident
 happened.  Those  days  |  was  in  the  ruling
 party.  We  had  brought  a  human  bone  from
 there  and  we  had  dared  to  present  that  bone
 to  the  Government  of  our  own  party.
 Congress  was  not  in  majority  then  and  they
 did  not  have  any  knowledge  of  it.  Therefore,
 we  never  raised  such  issues  on  party  lines.

 |  would  have  felt  very  happy  if  you  had
 raised  the  issue  of  killing  of  ten  dalits
 preceding.  The  Barah  incident  which  was
 raised  by  Mr.  Advani.  !  would  have  supported
 youin  this  House  happily  if  you  had  raised  the
 issue  in  this  House.  But  you  did  not  raise  that
 issue  you  raised  the  issue  later  on  only  when
 other  people  were  killed.

 Mr.  Speaker,  Sir,  |  had  gone  there  and
 have  would  like  to  admit  the  come  back  with
 ०  very  heavy  heart.  |  would  like  to  submit  to
 Shri  Advanijithat  he  can  ask  his  Cheif  Minister
 or  can  got  it  enquired  by  CBI  to  find  out  if  we
 have  uttered  even  a  single  word  there.  We
 did  not  say  anything  that  could  add  fuel  tothe
 fire.  You  can  stop  them  from  raising  their
 voices.  They  are  poor,  oppressed  andbelong
 to  downtrodden  class.  They  have  lived  in
 silence  for  last  thousands  years.  You  can
 force  them  to  keep  quiet  even  now.

 Shri  Balram  Jakhar  and  Shri  Natwar
 Singh  are  present  here.  ।  the  leader  of  the
 community  which  attacked  those  people  had
 condemned  the  killings,  the  response  here
 would  have  been  quiet  different.  Today,

 ,  nobody  is  speaking  from  that  side.  In  this
 House,  only  Shri  Ram  Vilas  Paswan,  Shri
 Buta  Singhand  Shri  Kalka  Das  are  expressing
 their  views.  ॥  only  the  above  mentioned
 people  alone  will  raise  their  voices,  on  the
 issues  of  killings  of  the  people  belonging  to
 down-trodden  class,  the  problem  may  not  be
 solved.

 Mr.  Speaker,  Sir,  1  would  like  to  say  to
 you  that  in  the  meeting  of  the  National  Front
 and  Left  Front  held  today  inspite  of  many
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 other  important  matters  the  issue  of  Kumher
 was  taken  up  on  priority  basis  on  the  request
 and  many  members  requested  that  the
 Kumher  incident  should  be  taken  on  priority
 basis  as  it  is  a  blut  on  of  the  people  humanity.
 Iwouldlike  to  thank  the  Left  Front  colleagues
 for  this.

 |  would  like  to  submit  that  we  should  rise
 above  party  politics  to  solve  and  discuss
 such  matters.  Politics  should  not  be  brought
 in  such  matters.  All  the  officials  responsible
 for  the  incident,  should  be  punished
 irrespective  of  their  rank  and  position.  Today
 the  leaders  of  all  the  political  parties  are
 presenthere.  They  should  make  adeclaration
 in  this  House  that  if  any  number  of  their  party
 is  foundguilty  inthis  case,  they  would  suspend
 him  from  their  party.

 Mr.  Speaker,  Sir,  |  would  also  like  to
 submit  that  any  official  found  guilty  in  the
 incident  should  be  arrested.  His  property
 shouldbe  attachedand it  shouldbe  distributed
 among  the  poor.  Government  should
 constitute  a  force  of  volunteers  of  the
 oppressed  and  the  downtrodden.  They
 should  be  provided  a  man.  lf  Rajasthan
 Government  had  adopted  2  natural  attitude
 inthis  matter  then  there  would  have  been  no
 need  for  us  to  say  anything.  But  Rajasthan
 Government  is  trying  to  save  the  guilty.  It  is
 shielding  the  people  in  the  administration,
 therefore  |  would  say  that  the  Rajasthan
 Government  has  no  right  to  stay  in  power
 even  for  a  minute.  Therefore,  |  demand
 resignations  from  the  Chief  Minister  of
 Rajasthan  and  the  Minister  of  Home  Affairs.

 Our  Prime-Minister  is  present  here.  CBI
 has  conducted  an  enquiry.  We  know  the
 natuye  of  the  reports  they  give.  What  is
 contained  in  that  report.  Similar  incident  had
 occured  in  Tsundur  but  till  today,  "०  guilty
 person  has  been  punished.  All  the  person
 found  guilly  have  escaped  unpunished.  We
 visited  the  site  of  incident  and  we  had
 demanded  an  enquiry  into  the  incident.  Mr.
 Prime  Minister,  your  party  is  in  power  there.
 The  opressed  people  have  been  killed  during
 the  regime  of  your  party  and  guilty  have  not
 been  punished.  What  meassage  does  this
 convey  tothe  people  of  the  country?  Youtalk
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 about  providing  relief  to  the  people  of  the
 oppressed  classes, but  exactly  the  opposit  is
 happening  inthecountry. They  are  not  getting
 relief,  they  are  being  killed.  Mr.  Speaker,  Sir,
 Idemand  that  the  adjoumment  motion  given
 by  us  should  be  accepted  and  the  matte
 should  be  discussed.

 THE  MINISTER  OF  AGRICULTURE
 (SHRI  BALRAM  JAKHAR):  Mr.  Speaker,
 Sir,  Mr.  Ram  Vilas  Paswan  has  submitted
 that  we  are  silent  over  the  issue,  it  is  not
 correct.......  (Jnterruptions)

 [English]

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  Has  the  ।  discussion
 started?  (Interruptions)

 SHRI  INDRAJIT  GUPTA  (Midnapore):
 Wecantake  it  that  the  discussion  has  started.
 (Interruptions)

 [  Translation}

 SHRIBALRAMJAKHAR:  Wecannever
 think  of  suchthings  as  Shri  Ram  Vilas  Paswan
 has  submitted.  When  we  paid  a  visit  to  the
 place  where  that  incident  took  place  we
 issued  statements  there  also  and  we
 mentionedit  in  the  press  conference.  We  are
 human-beings  and  we  believe  that  all  are
 equal.  Any  human-being  would  hate  to  believe
 in  such  things.  He  would  never  like  to  be
 influenced  by  such  things.

 SHRIRAM  VILAS  PASWAN:  Mr.  Jakhar
 you  want  there,  please  inform  us  about  the
 things  you  witnessed  there.

 SHRI  BALRAM  JAKHAR:  Any  person
 who  commits  evildeeds,  is  wrong,  irrespetive
 of  the  to  which  be  belongs,  community.  One
 who  supresses  poor  people,  is  committing
 atrocities.  We  must  raise  our  voice  against  it.
 Since  you  are  charging  our  party  we  would
 face  the  charges  with  all  our  might.
 (interruptions)

 SHRI  KALKA  DAS  (Karolbagh):  |  had
 also  paid  to  visit  to  the  incident  area.  It  is
 wrong  to  say  that  they  are  shielding  the
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 guilty.y  First:of  tak:  the  Chiet  ‘Minister ‘ot
 Rijasiian  had  urged  the  Ministarc  of  Home.
 Afidias ta  hold  ०  CBBenquiry
 thatthe  equilty  should  be:  punished:  It’  is
 absoliiely'¢onectinattne guilty  pecpleskoold.
 be  punished =  पकी  is:awong  to-say  that  the
 loca:  Government  is  proteeting  the  guilty.
 There  js  nothing  dike  that:

 MRiESPEARKER:  Chandrakar  ji,  first  tet
 us  this  issue  be  disposed  off.

 SHRIUASWANT  SINGH:  ShriRam  Vilas
 Pitswan  has  rightly  submitted  that  if  he  cannot
 express  his  sentiments  ।  the  House  thea
 whers:-should  he  express  his  views.  The
 samedeeling  has  been  endorsed  by  Shri
 Advanrand Shri  Vajpayee.  This  Hosue is  but
 farthe  expression  of  views.  But  at  the  same
 time 4  is  atso  true  thatit  is  not  astage  forthe
 poltticatrivatry  in  expression  of  one's  views.
 EWeryone's  feelings  should  ‘be:  properly
 expressed  with  your  permission  and  only
 thea  it:would.be  meaningful  Shr  Paswan
 assenied.again  and  again  thathe-did  not  try
 tagive  poltical  colour  ta  the  whole  affair.  1  do
 natpresume thathe  is  politicising  it.  Actually
 heawants  10  express  himself  in  the  House.
 B&t  white  expressing  his  feelings  he  has  also
 retenedda  some  tacts  and-decisions  and  |
 ammetenng to  thearbecause  क  my  opinioon
 the  ¢teuse  should  be  apprised  of  fully  facts.
 ॥  हि  conectthat  riots did  take  place.  ।  is  also
 conect  that  whenever  riots  take  place,  there
 is  seme  thing  ‘behind  them:  Rajasthan
 Government  ordered a  judicial  enquiry  into
 the  incident  and  suggested  CBtenaquiry  to  fix
 responsibitity forthe  cime.Both  the  decisions
 wers«taken  within  twenty  four  hours  of
 happening  of  the  incident.

 Shr  Ram  Vilasji  has  spoken  about  the
 officers  there:4  do  notwantto goby  thecaste.
 ofofficers.: The  fact,  however,  remains  that.
 the  District  Magistrate  of  the  area  belongs to.
 az  Sébeduled:  Caste:  He--  was:  also:
 rearoved::..(interuptions).......\donotwant.
 to  go  4ar.on  this  tine  because this  4eads  40  a.:
 wrong  path:  Hoawdang wit  we  bedividing the.
 offite rs  on  thedineettaste  andreligion:  This
 sb0o0w  1.0L  be  practised: Sin  :Paswaafi  has:
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 got  every  right  todemaadnismissal of  the
 GevermmeatotRajasthaasHamustdemand:
 ity

 demanded baly  theesignation  of  the  Chief
 Ministernotthecismissalofthe  Government
 of  Rajasthan.

 SHRI  JASWANT  SINGH:  There  might
 bean  errocin  my  hearing:  This  is‘aiso  within
 his  right  to.  demand  the  resignation  of  the
 Cheif  Minister.  But  what  is:  thebasis of  this
 demand?  Will  this  Hosue  be  -abie  to  work:
 properly if  we  start  demanding  the  removal
 of  Chief-  Ministers  for.any  incident  in  ०  state
 without  considering  as  to  which  problem
 gave  birth:to  it  and  waht  political  foorce  is
 behind.it?  Rupees  one  lakh  were  given  within
 24  hours  to  the  family.of  each  deceased
 person......  (interruptions)  Onihedemand of
 some  of  the  colleagues,  ateam  of  the  C.P.1.
 members  went  there.  and  it  demanded  that
 the  retiet  amount  should  be  5Slakhs  instead
 of  1  lakh.  There.can-be  adifference of  opinion
 99001.  |wouldtiketo  submit  thatthis  House
 shouldnottake  the  job  of  evaluating theprice
 of  tost  tives.  tis  not  just  thatthe  Government
 ot  Rajasthan  fixes  the-retief  amount  as  one
 lakh  andthe  C.P.1.  goes  ahead  of  it  by
 demanding  5  lakhs  .and  yet  some  other
 suggests  more-than  even  that.  The  vaiue  of
 lifeshould  notbeevaluatedtikethis.  Whatever
 happened  there.  was  very.  bad,  and.  so
 whateversteps the  Government  of  Rajasthan
 has  taken  within  24  hours  has:been  taken
 under  the:  leadership:  of  the  Chief  Minister.
 Shri  Ram  Vilasji  must  make:his.  demand  but
 he  will  surely  have:  to  give  me  a-right-to
 mention  that.aftecthis  incident  an  allegation
 ofpartisanshipis  beinglevetied  against  such.
 abigteaderof ounparty  as  has  compisted  40
 years  of  publicdife.

 SHAIKARAM.WALS PAGWAA
 triedtoknowthatthednn:Chiet Minister  haat:
 gone:to  the:  place:  whee  theccoaspinacy)ot |
 the  murder was  hatchedac......(  ateeruptions} .

 SHAE  JASWANT!  SINGH?  |!  weett  to:

 Kuother.c.....(diteouptions}  |RaanVilasiihass
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 anabjectionthatwkemthe hon.  Chiet  Minister
 ‘arrived  at  ‘the  place  of
 soccurance.....(lnterruptions)

 [English]

 MR.  SPEAKER:  ।  think-we  should  not
 discuss  the  Chief  Minister  inthe  Parliament.
 Leave ‘it  at  that.

 [Translation]

 SHRIJASWNAT  SINGH:  Mr.  Speaker,
 Sir;  because  there-was.a  reference,  so  11180
 to  refer  to:itand it  was  my  duty  to  do  so.iltis
 not  good  to'wash  off  the  image  built  after.40
 years  of:  public  service.  What  difference
 does  it  make  to  me?  |  take  very  senously
 what  has  been  said  here  by  Ram  Vilasji:  He
 spoke  about  the  case  of  human  sacrifice: 1
 is  a.very  serious  thing  in:itself.  अवाा  Vilasji
 has  mentioned  about.  this.  in  the  House. |
 would  like  to  submit  before.  you  that  |  have
 more  facts.  ।  |  put  those  facts.  Ram.  Vilagji
 would  say  that  they.are-wrong,.  1'00  notwant
 to  raise  controversy  ‘whether  Ram  Vilasjiis
 putting  wrong  facts.or  |  am_putting-wrong
 facts.  The  Government  of  Rajasthan  has
 ordered.a  judicial  inquiry.  That  inquiry  will
 loak  to  into  all  the  facts.  If  the  C.B.1.  has
 orderedan  inquriy,  everyone will  come.under
 its  purview  whether  they.ara  the:  men.ofthe
 Congress  Party  or  ihe’.M_L:As:associated
 with  the  Janata  Dal  orthé.M.L:Asiassociated
 with  the  Ajit  Singh  group:  of  Janata:  Dal.:  |
 would  like:to  Madea:  request:  that:  there
 should  be  a  full  discussion  an  it-but  |  would
 also  request  that  the  Government  ०  India
 shoutd  ask  the  Government  of  Rajasthan  to
 send  an  officialrepartandthenthe:discussion
 shouldbe  basecton  that  report,  only  thenthe
 discussion-will  be-basedon  facts.  othenwise
 ‘it-will-  only  result  in  making  allegations  and
 counter.  altegations.  This  may.:also:give:an
 opportunity  for  my  colleagues  taiget  angry.
 Soitbecomes a  responsibilty  of:our  panyto
 replywhenany.  alegation.ismadeiagaisntit.

 “A  delegation  of!  xe  :  Bhartiza.  Janata
 hasgore  to  'the:spot:'Ithas  putdarth  its

 View.as  inpartially.as pessible  Noawwillthe
 ‘men  cof:  tee  Bhartiya.  Janata_pany:  remain
 Stentitanyategatonis:made.agaiastthertt?
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 itis  not  possible:  There  showldbeanordery
 discussion: on  it,  the  discussion:  shouldbe
 based  on  facts  and:the=State  Government
 should  be  .asked  to.sedd:a  deport: म  ithe
 matter.  The  truth.will  come  out  onywhen
 there  ७  some  discussion.dsharethe  aggisish
 of  Shri  Ram  Vilas  but  if  itifinds:  exparesion
 herein  ‘the  shape  of  political  rwalry:and'the
 Government  of  Rajasthansds  criticisddiadd
 accuseddorfwe  minutes;  hal  am  houooran
 houcorsor.a whele  day,  itis  aot  goingis sowe
 the:protiem.

 SHRI  RAM’  VIBAS  PRASWAN:  Fhe
 Government  of:Biharis  accused  here  daily.

 SHRI  JASWAN  ESINGH  Itis  cght-dew
 :  Biharis  benefited  by  ¢s.whatimprovementis
 ‘attained  there  ?.'We-will  bhavdda  ‘think  vary
 senously:  fadiscussionisrequaed  4  shod
 sbe:done:properly!’We-want  a:discussioni  |
 koowthat  actiontaken  bytheGovernmentof
 Rajasthan  -is:  right.:.No-other  “State

 doaewhat  has  been:  done
 oby  the: Government  oPRajasthar  after  sach
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 effort  should  be  made to  check  the  atrocities
 against the  downtrodden  and  the  Scheduled
 Tribes.  |  remember  that  many  decisions
 were  taken  in  the  meeting  of  the  Chief
 Ministers  with  ०  view  to  check the  recurrence
 of  such  incidents,  but  it  is  a  matter  of  great
 sorrow  that  such  incidents  are  again  taking
 place.  After  recurrence  of  such  incidents  it  is
 claimed  that  such  and  such  steps  have  been
 taken.  We  are  not  satisfied  with  that.

 1  did  not  intend  to  narrate  this  case
 which,  had  brought  to  the  notice  of  Shri
 Advaniji  as  also  Shri  Jaswant  Singhji  during
 the  last  session,  but  when  Shri  Jaswant
 Singhji  elaborated  as  to  how  much  security
 is  being  provided  to  the  downtrodden  andthe
 Scheduled  Castes  in  Rajasthan,  |  have  to
 point  out  that  a  Scheduled  Tribe  I.A.S.  Officer
 has  been  under  suspension  for  the  last  23
 months.  For  10  days  he  was  under  remand
 and  for 48  days  he  was  under  judicial  custody.
 No  F.I.R.  has  been  filed  so  farand  no  charge
 sheet  has  been  issued.  Such  things  are
 happening  in  Rajasthan  these  days  and  yet
 they  claim  that  security  is  being  provided  in
 Rajasthan.  Mr.  Speaker,  Sir,  before
 concluding  my  submission  |  would  like  to  say
 that  we  do  not  want  to  wait  for  Rajasthan
 Government's  Report.  Hon.  Minister of  State
 of  Home  Affairs  Shri  M.M.  Jacob  has  visited
 Kumher.  |  demand  that  Shri  Jacob  should
 place  the  factual  report  of  his  visit  in  this
 Hosue  right  now  and  a  discussion  on  that
 report  should  be  held  here  today.

 Moreover,  lfully  support  Shri  Ram  Vilas
 Paswan’s  demand  to  dismiss  the  Rajasthan
 Government.  |  would  also  like  to  say  that
 Government  in  Rajasthan  should  not  be
 dismissed  merely  because  it  is  the  B.J-P.
 Govemment,  but  a  decision  should  be  taken
 todismiss the  State  Governmentirrespective
 of  party  if  such  tragic  incident  take  palce  in
 any  state  then  only  such  incidents  can  be
 avoided.

 [English]

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  Sir,  as  an  Indian  Ifeel  ashamed  that

 we  have  toface  such  situations  in  this  country
 repeatedly.  So  many  years  after
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 independence, there  are  people  in  this  country
 the  most  vulnerable  sections  of  our  society
 who  are  being  tortured,  who  are  being

 discriminated  against,  who  are  being  killed,
 against  whom  series  of  action  are  being
 taken  by  particular  people  belonging  to  a
 particular  caste,  and  also  officially,
 administratively.  And  they  appear  to  be
 always  at  the  receiving  end.  ।  is  a  matter  of
 great  concer  that  in  every  session  of  this
 House,  we  have  to  spend  hours  in  discussing
 events  conceming  the  scheduled  castes,
 scheduled  tribes  and  other  backward  people
 in  this  country.  Time  has  come.  We  have
 been  saying  on  the  floor  of  the  House  itself
 that  we  do  not  wish  to  take  it  as  a  partisan
 matter.  But  we  find  that  such  incidents  are
 recurring.  And  with  impunity  it  is  happening.
 There  seems to  be  something  basically  wrong
 in  our  approach,  in  our  attempt  to  deal  with
 the  situation.  Probably  only  lip  service  is
 paid.  Probably  only  some  sort  of  consolation
 in  words  is  given  for  these  people.  It  has
 become  almost  a  regular  occurrence  which
 is  happening  every  time  with  great  frequency.

 In  this  case,  Kumher,  we  find  that  Mr.
 Jacob  had  gone  there.  |  take  it  that  at  least
 by  now  the  Government  of  India  has  obtained
 areport  from  the  State  Government.  Before
 ameaningtul  discussion  can  be  held  on  this,
 we  would  like  to  know  from  Mr.  Jacob  what
 is  the  position.  He  ought  to  make  a  statement
 here  and  now.  We  ought  to  know  what  is  the
 report  of  the  State  Goverment  on  these
 incidents.  ह  has  been  described  as the  worst
 in  recent  history.  ।  appears  quite  afew  days
 before  the  actual  incidents,  there  had  been
 tension  there.  Itwas  seen  even  fromthe  Holi
 day  which  was  on  the  18th  of  March.  There
 have  been  tensions.  It  was  again  on  1st  of
 June  and  again  on  3rd  of  June.  But  what
 preventive  action  was  taken?

 tt  appeared  that  two  sections  of  the
 people  on  the  basis  of  caste  were
 congregating.  They  were  holding  meetings.
 One  was  threatening  the  other.  As  we  find
 always,  these  people  the  scheduled  castes
 and  dalits  are  at  the  receiving  end.  It
 appeared  that  a  panchayat  was  held  by  on
 community on  the  6th  of  June  and  there  was
 a  gathering  of  more  than  10,000  people.
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 They  went  on  a  march.  In  Bada  Mohalla  of
 village  Kumher,  they  poured  diese!  and
 kerosene  on  the  houses  and  in  no  time,  the
 whole  aree  was  engulfed  in  fire.  300  horses
 were  brunt  and  700  cattle  roasted  alive  apart
 from  human  beings  who  were  roasted.  Now
 it  is  said  that  about  50  people  have  been
 killed.  Many  people  are  untraced.  They  have
 left  the  villages.  15  this  a  matter  which  has  to
 be  taken  as  routine  matter?

 The  Prime  Minister  is  here.  Merely
 saying:  yes,  judicial  inquiry?  When  the  report
 will  come,  we  do  not  know.  Whether  the
 judge  has  already  enteredupon  the  reference,
 we  do  not  know.  One  lakh  cannot  be  paid  to
 the  dead  man.  Only  adead  man's  family  can
 be  paid.  You  cannotfind  outthe  money  value
 of  a  person's  life.

 Why  are  such  incidents  occurring?  In
 spite  of  sufficient  warnigns  there  of  the  events
 to  come,  which  were  apprehended,  why  was
 no  action  taken?  ।  is  said  that  300  policemen
 were  present  ata  police  station  afew  hundred
 metres  from  the  scene  of  the  carnage  during
 the  week-end  of  June  6  and  7.  Sir,  was  there
 any  complicity?  Unifortunately,  the  caste-
 wise  diride  has  contaminated  the  police  and
 administrative  services  also.  And  there  is  a
 demand  that  if  a  section  of  the  people  are
 being  hounded,  discriminated  against  or
 tortured,  they  say  that  they  want  a  police
 man  of  their  caste.  This  is  how  the  cancer
 has  gone  deep  into  our  body  politic  and
 social  life.  Therefore,  they  think  that  protection
 will  be  there  if  administrative  officers  and
 police  men  of  that  particular  caste  will  be
 there.  Otherwise,  there  is  no  protection.  If
 administrative  officers  and  police  men  belong
 to  a  different  caste  or  a  majority  caste,  then
 they willcontinue to  torture  them  and  they  will
 not  provide  them  protection.  This  is  what
 they  say.

 Sir,  is  this  not  a  matter  which  requires
 the  most  serious  consideration  of  everybody?
 ॥  is  not  sufficient  that  occasionally  we  shall
 discuss  in  this  House  when  such  incident
 happens.  We  do  a  sort  of  post-mortem;  we
 make  certain  speeches.  Then,  again
 Juggernaut  goes  on,  another  incident
 happens,  we  wait  for  such  an  incident  and
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 again  make  a  discussion.  Sir,  we  findsuch  a
 Situation  in  every  session  of  the  House.  lam
 not  saying  what  should  be  done  by  the
 Government  there  at  the  moment.  It  is  an
 elected  Government  but  |  would  request
 them  to  do  some  soul  searching  also.  Have
 you  taken  sufficient  steps  to  see  that  these
 people  are  being  protected  inspite  of  three
 clear  warnings  that  the  trouble  was  brewing?
 Sir,  Mr.  Shekhar  was  the  head  of  the  CBI
 previously.  At  the  moment  he  is  DG.  He  also
 appears  to  have  made  certain  sta‘aments
 where  he  admitted  that  there  was  iension
 and  people  of  different  communities  were
 getting  agitated.  There  was  some  incident  in
 a  cinema  hall  or  some  killing  in  some
 agricultural  field  forsomething  like.  Therefore,
 people  have  gone  out.  Large  scale  damage
 has  been  done  by  fire;  people  are  without
 shelter  in  many  cases.  They  are  common
 and  very  very  poor  people.  What  is  being
 done?  |  would  liek  the  Central  Government
 totell  us  what  assistance  the  people  obtained
 from  them.  Have  they  persuaded  the  State
 Government  to  provide  assistance  to  these
 people  who  are  suffering  for  no  fault  of
 theirs?  The  only  crime  is  that  they  belong  to
 a  caste  ora  section  of  the  society  which  is
 treated  as  a  second  or  a third  class  citizen  in
 this  country  because  of  their  birth  and
 avocation.  Let  there  be  anendtoit.  Therefore,
 my  appeal  to  all  sections  of  the  House  is  we
 have  to  rise  above  partisan  consideration  in
 ०  matter  where  human  life  is  concerned.  Let
 us  not  make  it  a  matter  of  political  fight.  But
 where  the  political  organisation  is  failing  in  its
 duty,  where  the  political  outfit  or  the
 administration  is  failing  in  their  duty,  it  is  our
 boundary  duty  sitting  here  in  this  House  to
 point  out  that  and  to  demand  proper  and
 effective  action  to  be  taken  so  that  not  only
 the  victims  are  protected  but  the  guilty  person
 are  punished  fully.  No  respite  should  be
 given  and  nobody  should  be  allowed  to  go
 scottfree  we  have  to  see  thatin  future  nothing
 shouldhappen to  blot  the  name  of  the  country
 further.

 SHRI  BUTA  SINGH  (Jalore):  Mr.
 Speaker,  Sir,  today  the  proceedings  of  the
 House  started  with  the  discussion  on  the
 atrocities  in  Rajasthan,  Kumbher  and  other
 places  in  Madhya  Pradesh.  We  were  only
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 trying  to  make  this  House  express  its  deep
 concern  over  the  happenings  with  the  down-
 trodden  and  with  the  exploited  sections  of
 our  society.  Sir,  we  are  aware  of  the  rules
 and  procedures  of  the  House.  All  that  we
 wanted  was  that  this  should  not  be  treated  in
 a  routine  manner.  ॥  should  be  given  due
 importance.  It  should  be  treated  as  national
 prestige.  Unfortunately,  some  of  the  Members
 from  the  opposite  side,  especially  the  BUP
 Members,  took  it  as  if  we  are  trying  to  great
 ०  situation  in  which  the  BJP  Government  will
 be  criticised.  Sir,  the  guilty  must  be  punished.

 1  was  expecting  that  the  Leader  of  the
 Opposition,  Shri  Advani  ji  will  rise  above  the
 party  lines  and  will  come  to  the  House  with
 grave  concern  over  the  brutal  killing  of  large
 scale  people.  Women  were  raped;  children
 were  thrown  into  fire.  But,  Sir,  what  |  find  is
 that  the  hon.  Leader  of  the  Opposition  started
 issuing  certificates  to  the  Government.  By  all
 means,  we  are  not  here  to  accuse  apanticular
 Chief  Minister  or  a  particular  Government.
 What  we  wanted  was  that  this  House  must
 take  serious  note  of  what  has  happened  in
 Kumher.  Itis  not  an  incident  which  took  place
 on  one  day  in  a  given  time.  The  incident
 continued  for  five  Igng  days.  ।  started
 happening  on  the  1st  of  June  and  then  on
 3rd,  4th  and  6th  of  June  also  these  incidents
 took  place.  All  these  major  four  incidents
 took  place  right  underthe  nose  of  the  highest
 police  officers;  all  those  police  officers  present
 include,  IGP,  DIG,  SP,  Additional  SP,  and
 District  Magistrate.

 ॥  you  look  at  the  sequence  of  events
 that  had  taken  place;  on  the  first  of  June  it
 was  a  cinema  incident.  That  was  allowed  by
 the  police.  In  connivance  with  the  cinema
 officers  they  started  prosecuting  those  very
 boys  who  had  the  tickets  with  them.  They
 were  thrown  out,  insulted  and  beaten  andthe
 police  was  not  prepared  to  register  a  case.
 As  a  result  of  this  theréwas  a  reaction  and
 the  people  started  protesting  on  the  road.

 On  the  4th  of  June,  a  regular  panchayat
 was  held  and  in  that  panchayat  a  resolution
 was  passed  to  teach  a  lesson  to  the  Jatavs
 of  that  village.  On  all  these  day  when  these
 incidents  were  taking  place  in  Kumher,  which
 is  only  15  Km  away  from  the  district
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 headquarter,  large  armed  force  was  present.
 Kumher  is  not  a  small  village.  ।  is  a  town  well
 connected  by  road  and  telephone.

 When  we  are  discussing  as  to  what
 happened  on  the  6th  of  June,  we  must  know
 who  are  the  responsible  people.  |  foroneam
 not  here  to  suddenly  accuse  that  the  Chief
 Minister  is  responsible.  There  are  forces
 working  in  that  area.  ह  is  a  highly  sensitive
 area  which  has  created  history  in  the  past  10
 years.  The  State  Government  was  sleeping
 with  all  the  mighty  force  in  the  village  itself.
 What  happened  onthe  6th  is  horrible.  Onthe
 6th  June,  the  police  shoot  on  the  bastiof  the
 Jatavs  and  took  away  all  the  able-bodied
 people.  When  the  police  knew  that  attackers
 from  five-six  villages  were  getting  together;
 were  hiring  tractors  and  trollies  and  were
 coming  fully  armed  to  finish  this  basti,  the
 police  took  away  all  the  able-bodied  people
 fromthe  bastiandlockedthemup.  The  result
 was  that  there  was  nobody  to  defend  the
 women,  the  old  people  and  the  children.  So
 much  so,  the  cattles  were  also  thrown  into
 fire.

 Therefore,  Sir,  this  is  a  well  calculated
 horrendous  crime  which  took  5  days.  Not
 one  panty,  but  all  the  parties  have  visited  that
 place.  We  went  there  on  18th  June,  as  a
 Scheduled  Castes  and  Scheduled  Tribes
 Parliamentary  forum.  All  political  parties
 represented  in  the  House  were  present  in
 that  delegation.  We  questioned  some  of  the
 district  authorities  and  the  whole  story  is
 malicious  on  the  face  of  it.  Any  outsider  will
 know  how  the  things  had  happened.  Hon.
 Minister  of  State  for  Home  Affairs  visited  that
 place  and  he  made  a  public  statement.  15  this
 House  not  entitled  at  least  to  have  that
 statement?  |  would  have  expected  that  when
 the  House  would  start  today,  the  hon.  Home
 Minister  or  at  least  the  Hon.  Minister  of  State
 in  the  Ministry  of  Home  Affairs  would  come
 before  the  House  with  the  statement.  We
 would  like  to  know  from  him  what  happened
 to  the  CBI  inquiry.  Is  it  still  on?

 Sir,  the  information is  that  the  CBlinquiry
 has  been  hustled  up.  (/nterruptions)  Mr.
 Speaker,  Sir,  |  want  to  know  from  the  hon.
 Minister  and  not  from  the  Hon.  Member
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 about  the  situation  there.  {  am  told  that  there
 are  forces.  There  are  very  very  influential
 forces  who  do  not  want  the  CBI  to  complete
 its  inquiry.  We  want  to  know  from  the
 Government  whether  it  is  a  fact  or  not.

 Therefore,  Sir,  may  |  request  the  hon.
 Prime  Minister  that  he  should  ask  the  hon.
 Home  Minister to  come  fully  prepared  with  a
 complete  and  a  detailed  statement  before
 this  House  and  let  us  have  that  statement
 right  now.

 ॥  is  because,  it  is  a  serious  and  a
 heinous  crime.  We  cannot  wait  even  fro  a
 moment  now.  The  hon.  Minister  of  State  is
 here.  He  should  lay  before  the  House  the
 detailed  Report  that  he  has  prepared  and
 that  Report  should  be  discussed.  We  are  not
 here  to  score  points.  |  know  Shri  Vajpayee
 can  score  point's  over  anybody.  We  are  not
 here  for  a  debate.  We  are  here  to  find  a  way
 out.

 This  morning,  the  hon.  Prime  Minister
 mentioned  very  rightly  in  the  Party  Meeting
 that  it  is  not  only  the  administration,  it  is  not
 only  the  Government  that  can  tackle  the
 situation  like  this  but  the  society  as  a  whole.
 We  must  evolve  a  social  action  and  that
 social  action  can  come  with  the  involvement
 of  all  the  Parties.

 Therefore,  Sir,  !request  the  hon.  Prime
 Minister  to  have  that  Statement  laid  before
 the  House  and  let  the  hon.  Members  be
 given  that  Statement  and  let  us  start  the
 discussion  on  this  topic  right  now.  The
 discussion  should  not  only be  for  Kumher  but
 also  for  other  places  where  such  heinous
 crimes  have  taken  place.  We  must  discuss
 it  before  any  other  item  is  taken  up  on  the
 Agenda.  This  is  म)  submission.
 (Interruptions)

 SHRI  CHANDULAL  CHANDRAKAR
 (Durg):  Sir,  |  am  on  a  point  of  order.

 MR  SPEAKER:  We  can  do  ह  one  after
 the  other  and  not  at  the  same  time.  Now,
 there  is  no  point  of  order  because  there  is  no
 order  at  all.
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 |  Transtation]

 SHRI  RATILAL  VARMA  (Dhanduka):
 Mr.  Speaker,  ऑ  :  B.J.P.  delegation  which
 visited  Kumher  included  Shri  K.L.  Sharma,
 Shri  Sikander  Bakhta,  Kurnari  ‘Uma  Bharti,
 Shri  Kalka  Das  and  myself.  am  sorryto  say
 that  such  incidents  take  place  क  every  state
 anc  we  simply  discuss  these  issues.  All  the
 Culprits,  who  were  murderers,  and:  who  were
 responsible  for  Tsunder  incidemt,  were  treed.
 Nobody  was  sentenced.  in  Uttar  Pradesh
 the  police  shot  13  Harijans  and  Dalits.  At  that
 time  the  focal  Government  had  announced
 an  assistance  of  Rs.  25  thousand.  When  we
 protested  jhe  then  Prime  Minister  Shri
 Chandra  Shekhar  assured  to  provide  Rs.  1
 lakh  to  the  dependents  of  each  deceased.  At
 that  time  {had  said  that  mere  moretary  help
 would  not  solve  any  problem.

 The  Kumher  incident  is  tragic.  tt  is  also
 a  fact  that  Dalits  have  been  killed.  We  tad
 been  there.  But  we  have  to  understand  why
 such  murders  are  being  committed.
 Whenever  such  incidents  occur  the  police
 officer  is  transfered,  Minister  and  the  Cheif
 Minister  are  changed  or  the  Gowernment
 itself  is  changed.  All  these  measures  cannot
 put  an  end  to  the  killings.  We  have  to  change
 the  mentality  of  anit-Dalits  inthe  wholecountry
 to  stop  these  incidents.  Those,  who  are
 against  the  Dalits,  those  who  haveillfealings
 towards  the  Dalits,  provoke  the  peaple  as
 soon  as  they  get  an  opportunity  and  the
 result  is  killings.  1  personally  enquired  above
 the  reason of  killings  inKumher.  As  aprotest
 the  ‘Chakka  “  Prograrmme’ was  organised.
 The  buses  were  stopped  but  the  ladies
 sitting  in  the  buses  were  not  insulted.  No
 woman  was  stripped.  The  female  clothes
 were  taken  out  from  a  box  which  was  left  का
 a  bus  and  the  rumour  was  spared  that  the
 Jatavs  slipped  the  wornen.  The  news  was
 spread  on  ail  sides.  The  local  workers  of
 Janta  Gal  and  Congresss  summoned  the
 Panchayat.  Some  people  were  trying  ४0
 mainiain  peace.  But  some  people  misgudided
 that  the  Government  would  do  nothing  and
 they  had  no  alternative but  to  take  the  law
 into  their  own  hands.  They  created  an
 atmosphere in  which  the  sentiments.ol  peaple
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 were  flared  up.  People  tried  to  violate  the
 law.  It  is  a  fact  that  killings  were  committed
 there,  provocation  was  there.  Several  states
 have  been  witnessing  killings.  |  do  not
 commend  Rajasthan  Government  but  ।  must
 say  that  the  promptress  displayed  by  it  in
 taking  necessary  steps  has  not  been  shown
 by  the  Chief  Minister  of  others
 States.....(interruptions)  further  it  was  said

 (Jnterruptions)

 MR.  SPEAKER:  You  have  said  more
 than  enough.

 SHRI  RATILAL  VARMA:  |  am  speaking
 because  lamnotsatisfied.......  (Interruptions)
 C.B.I.  made  an  enquiry  there.  The  State
 Government could  be  charged  of  favouritisum
 if  the  enquiry  had  been  conducted  by  it,  but
 it  has  taken  a  right  step  by  handing  over  the
 case  to  C.B.1.  lamin  favour  of  punishement
 to  culprits.  There  should  be  unanimous
 decision  to  stop  recurrence  of  such  incidents
 in  future.  Moral  of  the  people  should  be
 changed  so  that  Dalits  may  live  in  peace  in
 india  after  44  years  of
 Independence.(  interruptions)

 SHRI  CHANDRA  SHEKHAR  (Ballia);
 Mr.  Speaker,  Sir,  this  discussion  has  been
 going  on  for  half  an  hour.  Some  points  have
 been  raised  by  Shri  Ram  Vilas  and  by  Shri
 Jaswant  Singh.  ॥  is  a  serious  matter.  These
 killings  are  heinous.  But  !amsorry to  say  that
 both  the  groups  are  blaming  each  other.  It
 will  worsen  the  situation.  100  not  believe  that
 the  present  discussion  will  be  of  any  help.  !
 do  not  want  to  doubt  anybody's  intention.  |
 am  suprised  that  the  hon.  Minister  of  State
 for  Home  visited  the  place  and  the  case  was
 handedovertoC.B.I.amonth  ago.  According
 to  the  style  of  functioning  of  C.B.I.  it  might
 have  submitted  its  prelimainary  report  to  the
 Government  The  Intelligence  Bureau
 submits the  report  of  such  incidents  within  24
 hours  in  every  State.  Someone  blames  the
 State  Government,  someone  alleges  division,
 of  the  police  of  on  caste  lines.  one  Member
 says  that  a  Goverment  official  is  under
 suspension  for  the  last  23  months.  On  the
 other  hand  it  is  said  that  the  has  been  facing
 the  charge  of  rape.  Ido  not  know  whether  we
 would  be  able  to  stops  these  killings  in  this
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 manner.  ।  think  the  State  Home  Minister  and
 the  Union  Home  Minister  should  place  a
 report  regarding  their  information  about  the
 question  raised  by  Shri  Buta  Singh  and  Shri
 Wasnik.  ।  is  a  quiite  painful  that  reports  are
 received  that  there  has  been  a  case  of
 human  sacrifice.  Shri  Ram  Vilas  says  that  he
 hasconclusive  evidence  of  ihe  sacrifice.  Shri
 Jaswant  Singh  refutes  this  charge.  If  the
 Government  of  India  does  not  make  a
 Statement  on  it,  it  will  affect  the  entire  country.
 Our  speeches  cannot  stop  the  killings  at
 every  place;  The  more  we  deliver  speeches
 here,  higherthekillings  are  made  Mr.  Speaker,
 Sir,  with  folded  hands  |  pray  that  widow
 downs  on  both  in  sides.  This  Government
 should  also  understand  its  responsibilities.
 the  problem  of  the  country  would  become
 more  complicated  if  it  continue  to  listen to  the
 insult  and  criticism  of  the  State  Government
 silently  andremains  inactive.  Sotime  may  be
 fixed  when  the  State  Home  Minister  may
 clarify  two  -  three  points.  Was  human  sacrifice
 made  and  did  the  State  Government  have  a
 hand  in  it  or  not?  The  question  was  also
 raised  to  evaluate the  life  in  terms  of  money.
 Compensation  should  be  paid  in  case  one  is
 killed.....(iInterruptions)  You  say  that  what
 ever  little  assistance  is  being  given  should  be
 stopped.  Merely  speaking  can  achieve
 nothing.  Mr.  Speaker,  Sir,  you  please  stop
 these  speeches.  These  will  not  heal  the
 wounds  instead  those  will  add  fule  to  the  fire.
 |  wil  request  the  Prime  Minister  of  present
 the  preliminary  report  so  that  a  proper  base
 is  provided  fordiscussion  in  helps  in  avoiding
 recurance  of  such  incidents  and  in  informing
 the  situation.

 MR.  SPEAKER:  You  are  correct.  ॥  can
 bring  whatsome  solution.  The  hon.  Members
 have  expressed  their  feelings  and  they  were
 given  a  little  time  to  express  themselves.  |
 have  been  informed  that  the  statement  is
 ready....(interruptions)

 [English]

 SHRI  NIRMAL  KANT!  CHATTERJEE
 (Dumdum):  If  we  do  not  discuss  bank  scam,
 we  will  not  be  performing  our
 duty.(/nterruptions)
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRIM.M.
 JACOB):  If  the  House  agrees,  we
 can......(Interruptions)

 MR.  SPEAKER:  The  Minister  of
 Parliamentary  Affairs  came  to  me  and  told
 that  if  you  want  a  statement  to  be  a  given  by
 the  Finance  Minister,  a  statement  can  be
 given  by  the  Finance  Minister;  he  is  ready
 with  the  statement  also.  So,  let  us  follow  a
 procedure.

 it  was  very  rightly  said  by  Shri  Chandra
 Shekhar  that  you  have  a  statement  first  and
 then  discuss  it.  Now,  if  you  don’t  have  a
 statement,  then  what  can  you  discuss  it?

 SHRI  TARIT  BARAN  TOPDAR
 (Barrackpore):  We  don't  want  his  statement.
 He  shouldbe  dismissed.  The  Finance  Minister
 should  be  dismissed.

 13.00  hrs.

 MR.  SPEAKER:  Let  us  follow  a
 procedure.  Now  we  have  taken  up  on  issue.
 Let  us  conclude  that  issue  and  त  time  permits
 we  Can  discuss  another  issue.  ॥  time  is  there
 for  discussing  the  issue,  it  will  certainly  be
 taken  up for  discussion  in  the  House.  Do  not
 think  that  itis  not  going  to  be  discussed.  They
 are  ready  with  the  statement.  |  was  told  that
 the  Minister  wouldlike  to  make  the  statement
 andthen  you  may  discuss  it  later.  We  can  do
 it.

 SHRI  NIRMAL  KANTI  CHATTERJEE
 (Dumdum):  ।  entirely  agree.

 MR.  SPEAKER:  Now  please  leave  it  to
 my  good  sense.  Let  me  regulate  the
 proceedings. Otherwise  everybody  is  saying
 something,  1  cannot  do  it.  |  am  following  the
 suggestion  given  by  Shri  Chandra  Shekhar.
 ॥  x  agood  suggestion.  You  have  something
 before  you  and  then  discuss.  So,  do  not
 discuss  now.

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  We  have  agreed.  (interruptions)
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 MR.  SPEAKER:  We  will  do  it.  But  each
 of  you  should  not  stand  up  and  ask  me  to  do
 this  and  that.  Shri  Basudeb  Acharia,  let  me
 conclude.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  OVATE  IN  THE
 MINISTRY  OF  SCIENCE  AND
 TECHNOLOGY  (DEPARTMENT  OF
 ELECTRONCIS  AND  DEPARTMENT  OF
 OCEAN  DEVELOPMENT)  (SHRI
 RANGARAJAN  KUMARAMANGALAM):
 With  regard  to  Khumher  incident,  many
 people  have  expressed  their  views.  We  are
 ready  with  astatement.  We  have  a  statement.
 The  Minister  of  State  for  Home  Affairs  can
 make  ०  statement  and  after  that  we  can  have
 discussion.  !f  they  want  to  have  ०  discussion
 under  Rule  193,  it  an  be  done.

 MR.  SPEAKER:  |  agree  that  the
 statement  should  be  made.  Now  that  so
 many  Members  have  discussed  it,  there  are
 only  one  or  two  Members  left.  |  will  like  them
 also  to  speak.  Then  you  make  a  statement
 and  afterwards  if  we  come  to  the  conclusion
 that  it  is  necessary,  we  may  think  about  it.

 SHRI  RANGARAJAN  KUMARA-
 MANGALAM:  That  is  okay.

 SHRI  INDRAJIT  GUPTA  (Midnapore):
 Nowwe  are  being  told  at  one  O'Clock  that  the
 statement  is  ready  with  the  Home  Minister!

 MR.  SPEAKER:  ।  knew  it.

 SHRI  INDRAJIT  GUPTA:  Why  have  we
 wasted  two  hours  on  it?  Why  was  it  not  made
 earlier?  They  kept  quiet,  they  did  not  say  a
 single  word,  anu  10w  after  two  hours  they
 are  saying  that  they  are  ready  with  the
 statement.

 SHRISOMNATH  CHATTERJEE:  We
 wanted  them  to  make  a  statement.

 MR.  SPEAKER:  Shri  Indrajit  Gupta,  |
 knew  it.

 SHFi  iNDRAJIT  GUPTA:  When  we
 wanted  themto  make  a  statement  they  kept
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 quiet  and  now  they  are:saying  that  they  are
 ready  with  the  statement.

 SHRI  NIRMAL  KANTI  CHATTERJEE:
 That  is  the  same  with  security  scan  issue
 also.

 (Interruptions)

 MR.  SPEAKER:  Shri  Basudeb  Acharia,
 please  do  not  interrupt  me.

 SHRI  INDRAJIT  GUPTA:  The  whole
 discussion  is  disorganised  then.

 MR.  SPEAKER:  This  is  what  should
 have  exactly  been  done.  But  then  you  were
 not  allowing  us  to  proceed  पं  aproper  manner.
 Everybody  wanted  the  Question  Hour  to  be
 suspended.

 SHR!  BASUDEB  ACHARIA  (Bankura):
 After  that?

 MR.  SPEAKER:  After  that  also,  there  is
 some  procedure.  You  leave  it  to  me.  |  willsee
 that  you  get  all  that  you  want.  Supposing  if
 you  want  one  thing  at  one  time  and  a  second
 thing  asecondtime. that  cannot  be  done  ।  will
 allow  two  or  three  Members  to  speak  and
 then  we  will  allow  the  Minister  to  make  the
 statement.  Then  if  you  think  that  it  is
 necessary,  we  will  discuss  itinthe  Chamber,
 Not  now  please.

 SHRI  NIRMAL  KANTI  CHATTERJEE:
 Let  me  say  one  or  two  points.

 MR.  SPEAKER:  Can  you  intlerrupt  this
 procedure?  |  explained  to  you,  Have  you  nat
 heard  anything  at  all.

 SHRI  SYED  SHAHABUDDIN
 (Kishanganj):  |am  on  a  point  of  order.

 MR.  SPEAKER:  There  is  not  point  of
 order  at  this  time.

 (Interruptions)

 [  Translation]

 SHRI  SYED  SHAHABUDDIN:  Will  you
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 give  an  opportunity  to  those  who  have  given
 separate  notices  to  speak  on  some  other
 subjects  during  Zero  Hour?

 MR.  SPEAKER:  |  shall  try  to  give  an
 opportunity  to  all,  but  not  today.  Because  if
 we  do  it  today,  they  will  continue  throughout
 the  day.

 SHRI  VISHWANATH  PRATAP  SINGH
 (Fatehpur):  |  would  like  to  thank  you  for
 giving  me  an  opportunity to  speak  on  Kumher
 incident.  Expressing  my  gratitude,  |.would
 like  to  draw  your  attention  towards  one  more
 issue.  Discussion  is  going  on,  onthe  issue  for
 which  you  have  given  time,  but  there  is  such
 animportantissue  onwhichdiscussioncannot
 be  postponed  to  tomorrow.  ft  has  been
 accepted  that  the  resolution.passed  by  the
 N.I.C.  wasvery  goad.  Bharatiya  Janata  Party
 had  also  supported  that  resolution.  It  has
 been  welcomed  by  allinthe  country.  Butthat
 resolution  is  going  to  the  violated  tomorrow,
 so  Government  should  make  a  statement
 about  the  action  proposed  to  be  a  taken  by
 it  in  this  regard?  Everyone  is  anxious  about
 it.  We  have  not  raised  this  issue  because  of
 Kumher  incident.  The  hon.  Minister of  Home
 Affairs  should  make  a  statement  as  the
 resolution  passed  by  N.I.C.  on  Ayodhya
 issue  is  going  to  be  violated  What  action  is
 proposed  to  be  taken  by  the  Government in
 this  regard?  Ifthe  Government  does  nottake
 any  action  and  remains  silent,  we  will  think
 that  it  is  not  discharging  its  duties,  therefore,
 it  should  resign.

 SHRI  CHANDRA  JEET  YADAV

 (Azamgarh):  What  action  will  be  taken  if  this
 issue  goes  out  of  control?

 MR.  SPEAKER:  Leave  it  to  me.  |  have
 heard  you.

 SHRI  CHANDRA  JEET  YADAV:  We
 have  left  all  this  to  yau.

 ‘MR.  SPEAKER:  ।  you  will  do  so,  one



 557  Re.  Incident  of  Killings

 Member  will  say  do  this  and  the  other  willsay
 do  that.

 [English]

 |  have  heard  it.  |  have  understood  the
 importance  of  it.

 [  Translation]

 SHRI  CHANDRA  JEET  YADAV:  Ask
 the  Government  to  make  a  statement  on
 that.

 MR.  SPEAKER:  Listen,  First  of  all  let
 me  conclude  the  first  matter.

 SHRI  CHANDRA  JEET  YADAV:  The
 whole  country  will  be  in  turmoil,  if  the
 Government  of  India  acts  as  asilentspectator.
 Itis  being  announced  thatthe  mosque  willbe
 demolished  andthe  tempie  willbe  constructed
 and  atrench  is  being  dug.  The  Government
 will  have  to  state  as  to  what  action  does  it
 propose  to  take  tomorrow....(/nterruptions)

 [English}

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRIM.M.
 JACOB):  Sir,  |  will  make  a  statement  on  this
 also.....(/nterruptions}

 MR.  SPEAKER:  Please  understandthis.
 You  have  many  matters  in  your  mind.  You
 cannot  raise  all  matters  at  one  andthe  same
 time  and  get  the  reply.  lamsaying  that  |  have
 understoodthe  importance  ofthe  issue  which
 has  been  raised  by  the  former  Prime  Minister
 Shri  V.P.  Singh.  It  can  be  done  in  a:proper
 manner.  When  we  are  discussing  one  thing,
 you  are  getting  up  and  saying  that  you  want
 a  statement  on  another  issue  also.  It  cannot
 be  done  Jike  that  please  understand.

 SHRICHANDRA  JEET  YADAV:  They
 have  announced  the  date  astamorrow.  That
 iswhy.we  are  saying  thatthe  Government  of
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 [Translation]

 SHRI  SYED  SHAHABUDDIN:  Will  you
 allow  discussion  on  that  issue  during  zero
 hour?....

 MR.  SPEAKER:  |  will  allow  discussion
 on  that  issue.  Please  sit  down.

 SHRI  SYED  SHAHABUDDIN:  You  do
 not  give  us  an  opportunity  to  speak......

 [English]

 MR.  SPEAKER:  This  is  very  unfair  on
 your  part.  It  is  your  party  which  raised  this
 issue.

 [  Translation]

 SHRISYED  SHAHABUDDIN:  Ourparty
 has  not  said  this.....  You  do  not  give  us  an
 opportunity  to  speak.

 [English]

 MR.  SPEAKER:  |  warn  you,  Shri  Syed
 Shahabuddin.

 (/nterruptions)

 SHRI  SYED  SHAHABUDDIN:  Sir,  you
 can  warn  me,  you  can,  expel  me

 (Interruptions)

 MR.  SPEAKER:  Thiskind  of  browbeating
 will  not  be  allowed  in  the  House.

 (Interruptions)

 MR:  SPEAKER:  Please  do  not  shout
 like-this.

 (Jaterruptians)

 SHAVE.  AHAMED.(Manjeri):  may.  also
 be  given  some:  time;  Sir....(/ateruptions)
 With:  all.  humility,  |  raquestad:  the  Chair

 (Interruptiars):
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 [Translation

 MR.  SPEAKER:  Please  sit  down.  |  will
 take  it  up.  You  have  done  your  duty.  Now
 please  sit  down.

 [English]

 SHRI  CHANDRA  SHEKHAR  (Ballia):
 Again  on  this  issue,  during  this  inter  Session,
 there  has  been  continuous  correspondence
 between  the  Home  Minister  and  the  Chief
 Minister  accusing  each  other.  Sometimes
 the  Home  Minister  is  threatening  the  U.P.
 Government.  Now  the  Parliament  is  in
 Session.  The  Home  Minister is  keeping  quiet
 now.....(/nterruptions)

 MR.  SPEAKER:  With  due  respect  to
 you.

 SHRICHANDRA  SHEKHAR: With  great
 respect,  |am  not  interested  on  this.  But  the
 situation  ts  on  the  flash  point.  The  whole  thing
 is  that  the  U.P.  Government  and  the  Home
 Ministry  are  exchanging  love  letters  for  the
 last  one  year  and  nothing  is  happening.  The
 situation  is  aggravating  every  time.  My friends
 like  Shri  Shahabuddin  gets  agitated  and  we
 should  also  understand  their  sensitivity.
 Before  such  emotions  are  expressed  in  this
 House,  why  should  not  the  Government
 come  forward  with  their  opinion  on  this
 issue?......(Interruptions)

 MR.  SPEAKER:  Shri  Chandra  Shekhar,
 what  was  the  occasion?

 (Interruptions)

 [  Translation}

 MR.  SPEAKER:  Now  he  has
 said....Don't  talk  with  him.  |  am  speaking  to
 you  ....If  you  listen  to  me,  you  will  understand
 my  point.  He  has  said  that  he  would  also
 make  a  statement  on  Ayodhya  issue...

 MR.  CHANDRA  JEET  YADAV:
 Today?

 MR.  SPEAKER:  Not  today.  ।  shall  ask
 him  about  time....

 (interruptions)
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 [English]

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  There  must  be  a  statement  on
 Ayodhya  issue  also...(/nterruptions)

 SHRI  BASUDEB  ACHARIA:  Let  the
 Minister  tell  the  House  that  he  going  to  make
 a  statement  on  Ayodhya  issue.

 SHRI  M.M.  JACOB:  ।  can  make  a
 statement  on  this  also  at  the  time  fixed  by
 you,  Sir...  (Interruptions)

 [  Translation]

 PROF.  PREM  DHUMAL  (Hamirpur):
 The  hon..  Minister  of  Home  Affairs  should
 make  statement  on  Tin  Bigha  issue  and
 Ahmedabad  incident,

 SHRI  HARIN  PATHAK  (Ahmedabad):
 Many  persons  have  died  in  Gujarat..

 MR.  SPEAKER:  Please,  sit  down.

 [English]

 SHRI  BASU  DEB  ACHARIA:  We  could
 not  hear  what  the  Minister  has
 said...(interruptions)

 MR.  SPEAKER:  The  Minister  has  said
 that  he  is  prepared  to  make  a  statement  on
 Kumher  issue  as  well  as  on  Ayodhya  issue  if
 the  time  is  fixed  by  the  Presiding  Officer
 today  itself.

 (Interruptions)

 [  Translation

 SHRI  HARIN  PATHAK:  Mr.  Speaker
 Sir,  let  me  speak,  please.  It  has  happened  in
 my  constituency  ...(/nterruptions)  In  my
 Constituency,  120  people  were  injured  and
 126  were  killed.  |  want  to  speak  about  like
 this.  (Interruptions).

 MR.  SPEAKER:  You  please  sit  down
 first.  Let  me  regulate.  Now,  if  you  are  going
 to  show  that  you  are  interested  in  each  of  the
 issue  and  everybody  is  going  to  talk,  Icannot
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 regulate.  Allow  me.  |  have  said  that  all
 important  issues  willbe  discussed.  But  can
 you  discuss  the  same  issue  at  the  same
 time?  You  just  keep  quite.  We  will  allow  you
 to  discuss  all  the  issues  one  after  the  other.
 Now,  somebody  gets  up  and  raises  one
 issue  and  the  other  one  raises  another.  It
 cannot  be  done  like  that.

 [  Translation]

 Vajpayeeji,  Ihave  said  that  |  cannot  take
 up  all  these  issues  the  Bhilai  issue  and  the
 Ahmedabad  issue  on  asingle  day.  Today  we
 have  taken  up  Kumher  issue.  Tomorrow,  we
 will  take  up  issue  one  after  another.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Lucknow):  The  Kumher  issue  is  under
 discussion.  In  the  meantime  the  issue  of
 Ayodhya  was  raised  and  you  have  accepted
 that  there  should  be  a  statement  on  the
 Ayodhyaissue.  We  do  nothave  any  objection.
 We  demand  that  a  statement  should  be
 given  on  the  stock  scam  also.

 MR.  SPEAKER:  Yes,  yes,  that  will  also
 be  there.

 SHRI  ATAL  BIHARI  VAJPAYEE:  It
 should  take  place  today.

 MR.  SPEAKER:  ।  can  not  tell  you  the
 exact  time  for  it  today.

 [English]

 They  are  ready  with  the  statement.

 [Translation]

 SHRI  ATAL  BIHARI  VAJPAYEE:  Alarge
 scale  riot  has_  taken  place  in  Ahmedabad.

 *[English}

 MR.  SPEAKER:  Let  us  see.

 (interruptions)

 [Translation]

 MR.  SPEAKER:  Loknathji,  please  sit
 down.

 (Interruptions)
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 [English]

 MR.  SPEAKER:  Everybody  is  trying  to
 get  what  he  wants  and  it  cannot  be  givenlike
 this.  Please  allow  us  to  regulate.  ।  have  said
 all  important  issues  will  be  discussed.

 (Interruptions)

 MR.  SPEAKER:  |  amsaying  you  please
 sit  down.  ।  can  not  have  unlimited  patience
 every  time.  Please  sit  down.

 (interruptions)

 SHRI  V.  DHANANJAYA  KUMAR
 (Mangalore):  Sir,  |have  given  a  notice.

 MR.  SPEAKER:  You  might  have  given
 a  notice.

 (Interruptions)

 [Translation]

 SHRIGUMAN MAL  LODHA  (Pali):  Mr.
 Speaker  Sir,  it  is  not  fair  that  you  allow  only
 those  persons  who  shout.  Seven  persons
 were  killedin  Tin  Bigha  and  their  dead  bodies
 were  not  given.  We  request  humbly  and
 peacefully  but  you  listen  only  to  those
 persons  who  shout.  (  /nterruptions)

 SHRI  CHHED!  PASWAN  (Sasaram):
 Mr.  Speaker,  Sir,  |  take  the  incident  of
 Kumher  as  a  repetition  of  Bhagalpur  incident.
 Such  a  big  incident  was  result  of  a  well
 planned  conspiracy  andthe  preparations  for
 it  were  going  on  for  the  last  five  days  this
 incident  took  place  in  a  planned  manner.
 Five  thousand  people  were  invited  from  the
 adjacent  villages,  afterthat  a  human  sacrifice
 was  made,  and  the  village  was  attacked
 collectively  and  the  human  beings  were
 massacred.  Hon.  Shri  Jaswant  Singhji  has
 said  that  the  Rajasthan  Government  has
 acted  promptly and  ordered a  judicial  inquiry,
 C.B.1_  has  conducted  an  inquiry  into  the
 matter.  |  would  like  to  point  out  that  the
 Government  has  constituted  a  number  of
 judicial  inquiry  its  and  ordered  C.B.1.  enquiries
 during  the  last  40-45  years  but  noconclusions
 have  reached  and  the  deceased  and  victims
 could  not  get  any justice out  of  these  esquires.



 The  Hon.  पिांम०  Béinister  is  sitting  here.  He
 has  expressed  his  sympathy  towards  the
 hanijanstout |  का  sorry  to  say  even  after  such
 amassive  human  massacre,  the  hon.  Prime
 Minister  has  mot  uttered  even  asingle  word
 in  this  august  House.  |  firmly  say  that  neither
 the  Cangress  northe  B.J.P  Government  can
 provide  security  tothe  1aa  |  urge  upon
 the  Government  to  provide  arms  to  the
 hanjans  of  the  whale  country  so  that  they
 cam  thernselves.  protect  their  lives  and
 property.  With  these  words,  |  conclude
 .....{lintemruptions)...

 SHRI  BRAHMANAND  MANDAL
 (Monghyr):  Mr.  Speaker  Sir,  |  was  also  a
 member of  the  delegation  of  the  Communist
 Party  of  India  which  visited  the  site.  We
 spoke  tathe  dalits  and  gathered  facts  about
 the  incidents  which  took  place  there.  In  my
 view  such  incidents  are  a  blot  an  humanity.
 Aillthe  colleagues,  who.are  sitting  here,  claim
 that  they  mot  only  feei  the  pain  of  the  poor  but
 also  the  pain  and  pangs  or  the  victims  of
 such  incidents  wherever  they  take  place.
 But  such  incidents  are  taking  place  in  the
 country  quite  often  and  nobody  tries  to  know

 ido  not  want  to  discuss  all  the  incidents
 which  took  place  there  befare  6th  June  but  |
 want to  tell  the  Howse as  to  how  much  well
 plannedthis  incident of  6th  June  was.  Before
 a  day  i.e.  पक  ऑ  June,  a  meeting  of  46
 villages.  was  held  there,  in  which  the
 superintemdemt  af  Police  and  the  ASP.
 were  aiso  present.  it  was  resolved  in  the
 meeting  that  Kumher  will  be  atlacked.  So,
 an  5  June,  the  police  went  ७०  that  village
 and  arrested  mearly  250  peaple  between  5
 (01  cack and  12  p.m.  The  men  and  women
 were  beaten  up  amd  put  in  prison.

 After  this.  incident  10  thousand  people
 attacked  the  village.  ।  mean  to  say  that  the
 police  administration  amd  the  rioteers  had
 done  soima  welliplannecdmamner. Therefore,
 idemamd  on  मा  behalf  and  on  behalf  of  the
 Communist  Party  that  the  amount  of
 compensatiomgivemtotine next  of  king of  the
 deceased  sinquid  be  imcreased.  |  further
 demand  that  tme  Government  should
 umientahe  a  program;  to  enable  the  Dalits
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 of  the  whole  country  to  defend  themselves
 against  these  attacks  because  the  police
 reaches  afterwards; the  action  is  taken  after
 laps of  a  long  period,  there  is  long  delay  in  the
 C.B.I.  investigation  and  the  announcement
 of  the  judicial  enquiry  is  made  very  late.

 Sir,  |,  on  my  behalf  would  like  to  submit
 that  the  Central  Government  and  the  State
 Governments  should  join  hands  is  drowing
 up  a  programme  to  develop  capacity  in
 Details  to  defend  themselves.  They  should
 be  provided  arms  free  of  cost,  only  then  such
 incidents  can  be  stopped  in  real  sense.

 My  next  submission  is  that  lam  told  that
 whenever  Dalists  go  to  local  cinema  halls,
 they  are  not  allowed  to  sit  in  the  chairs  but
 are  forced  to  siton  the  ground.  Secondly,
 they  are  not  paidfortheir  services.  Therefore
 now  they  say  that  they  will  not  work  unless
 they  are  paid.

 MR.  SPEAKER:  Now,  you  conclude,
 please.  (Interruptions)

 SHRI  BRAHMANAND  MANDAL:
 Therefore,  |  want  to  submit  that  such
 incidents,  whether  they  occur  in  Haryana  or
 Rajasthan,  should  be  stopped  and  the  land
 reforms  should  be  implemented  strictly  to
 avoid  such  incidents.  ।  appears  that  royal
 families  are  involved  in  such  incidents,  so
 action  should  also  be  taken  against  them,
 (Interruptions)  Only  then  the  harijans  and
 the  dalits can  be  protected  in  realsense  and
 such  incidents can  be  brought  under  control.
 Mr.  Speaker,  Sir,  lurge  upon  the  Government
 that  it  should  set  up  atask  forceto  stop  such
 incidents  and  to  save  these  dalits  from
 atrocities.  With  these  words,  ।  thank  you  for
 giving  me  an  opportunity  to  speak.

 SHRI  KALKA  DAS:  Mr.  Speaker,  Sir,  |
 also  want  to  say  ०  few  words.

 MR.  SPEAKER:  You  had  started  and
 have  spoken.  You  please  sit  down.  Mr.
 Jacob.

 SHRI  KALKA  DAS:  Please  give  me
 some  time.  Many  people  from  this  side  have
 spoken.
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 MR.  SPEAKER:  No,  you  please  ऑ
 down.

 [English]

 MR.  SPEAKER:  Let  the  lady  Member
 speak.

 (Interruptions)

 MR.  SPEAKER:  Then,  why  did  you
 speak  at  that  time?  You  did  speak  on  ali
 these  points.

 (Interruptions)

 [Translation]

 SHRIMATI  KRISHNENDRA  KAUR
 (DEEPA)  (Bharatpur):  Mr.  Speaker,  Sir,  1
 was  in  Jaipur  on  4th,  Sth  and  the  6tn  before
 that  incident  took  place  there  on  the  6th,
 when  this  incident  occurred  |  was  not  there
 in  Bharatpur.  The  ciash  that  took  place  onthe
 ist  started  from  a  picture-  hall.  4  boys  of
 Jatvs  reached  the  picture  hall  to  watch
 movie  without  ticket,  the  clash  originated
 from  there.  The  gatekeeper  stopped  them
 when  they  were  trying  to  enter  the  hall
 without  tickets.  They  and  the  gatekeeper
 then  came  to  blows.  After  that  on  3rd,  a
 group  of  300-400  Jatavs  indulgedin  sabotage
 in  Kumber  town,  looted  a  petrol  pump  and
 shops,  damaged  State  Transport
 Corporation's  misbehavedwith  the  travellers
 and  looted  them  after  switching  off  ihe  light.
 Afterthat  many  otherpersons  and  |proposed
 that  those  who  are  guilty  off  sabotage  should
 be  arrested,  but  only  ०  gatekeeper  was
 arrested  onthe  4th.  The  situation  deteriorated
 when  stopped  the  flow  of  water  to  Kumber
 from  the  village  Paingor.  When  |  visited  the
 village  Paingor  for  bringing  about  peace,  the
 Jatavs  told  me  that  the  outsiders  had
 instigated  the  riot  and  that  the  jats  of  the
 village  were  protecting  them.  Thereafter, the
 police  started  a  search  and  they  recovered
 large  amount  of  handgrenades  and  other
 weapons.  A  handgrenade  was  also  thrown
 on  the  police  which  injured  5  policemen.  The
 statement  that  a  plan  to  lunch  attack  was
 chalked  -out  is  wrong.  The  guilty  persons
 should  be  punished  because  they  will  feel
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 encouraged  if  they  do  not  get  punishment.

 The  hon.  Chief  Minister  of  Rajasthan
 quickly  decided  to  referthe  case  to  C.B.I.  for
 inquiry  on  the  7th  anda  sumof  rupees  39
 lakh  was  sanctionedto  distrioute  among  the
 affected  persons  and  a  judicial  inquiry  was
 also  set  up.

 MR.  SPEAKER,  Sir,  the  statement  made
 here  by  the  delegation  of  26  members  which
 went  there  is  based  on  one-side  hearing.  It
 ignored  the  facts  of  the  other  side.  |  would
 like  10  mention  here  that  the  best  step  that
 the  hon.  Chief  Minister  of  Rajasthan  took
 was  his  decision to  refer it  ०  C.B.1.  forinquiry
 into  the  matter.

 With  these  words  |  would  like  to  submit
 that  the  news  of  human  sacrifice  is  totally
 wrong.  4  statement  has  been  made  by  the
 Government  in  this  regard.

 iwould  also  like  to  demandthat the  hon.
 Governor  who  went  there,  should  aiso  be
 asked  to  sendhis  views  2150.  So,  this  matter
 shouldbe  dropped  here  without  stretching  it
 any  further  because  ।  believe  that  if  we  hold
 much  talks  about  thai  we  are  likely  to  go
 astray  and  which  will  only  add  fueito  the  fire
 and  consequently  situation  may  worsen.  |
 would  therefore,  like  to  request  that  the  hon.
 Minister  should  make  a  statement.

 13.02  hrs.

 5  ATEMENT  BY  MINISTER

 Incident  of  killings  in  Kumher
 (Rajasthan)

 [English}

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 M.M.  JACOB):  Sir,  first  of  all  |  would  like  to
 thank  all  the  Mernbers  for  participating  inthe
 discussion  on  this  important  on  the  carnage
 that  happened  in  Kumher.  All  of  us  are
 equally  concerned  about  what  has  happened


